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Place: Dehradun, Uttarakhand (Y |\ -
Date: I4|4 12005 N L=
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‘Dr. Aman Rab, Advocate

(Counsel for Irrigation Department,
Government of Uttarakhand).




.
%?f\; -

3471

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
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DEPARTMENT, GOVERNMENT OF UTTARAKHAND IN
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MOST RESPECTFULLY SHOWETH:

I. That the above-mentioned matter was listed for hearing before the Learned
Tribunal and the relevant extract of the dircctions passed by the Leamed
Tribunal vide order dated 27.05.2025 in so far as they pertain to the answering

respondent are reproduced as follows:

......

8. So far as demarcation of flood plain zone of river Rispana is concerned,
interim notification under section 8 of the Uttarakhand Flood Plain Zoning
Act, 2012 was issued on 07.10.2024 and further progress report is to be filed.
9. The Secretary, Irrigation Department, Government of Uttarakhand is
directed to file further progress report in this regard at least three days before
the next date of hearing fixed.

2. That in compliance of the above, it is respectfully submitted that the final
notification under the Uttarakhand Flood Plain Zoning Act, 2012 has been
issued by the State Government. In this connection, the final notification dated
05.05.2025 is hereby being marked and filed as Annexure No. 01 to this

compliance report.

3. That furthermore, the process of demarcation has been completed in its
entirety. The flood plain on either side of the river at different return periods
(25 years and 100 years) has been duly marked. In this regard, 1808 pillars
have been installed and the respective GPS coordinates have been duly
recorded and mapped for future reference and monitoring.

4. That notice of the issuance of the final notification and completion of the
demarcation process has been duly communicated to the higher authorities,

including the District Magistrate, Dehradun; the Municipal Commissioner,
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Dehradun; and the Vice-Chairman, Mussoorie Dehradun Development
Authority (MDDA). The GPS coordinates of the 1808 installed pillars have
also been provided to the said authoritics in both hard copy and soft copy
formats for record and necessary action.

\_\4 " A

Deponent

Verification: -

I, Mr. Yugal Kishore Pant, Secretary, Irrigation Department, Government of
Uttarakhand, do hereby solemnly affirms and verify on oath that the contents
of the accompanying Compliance Affidavit are true and correct to the best of
my knowledge and belief based on the official record and nothing is false and

no material has been concealed therein.
YA

Deperent

Place: Dehradun

\

\

I,?wﬂpﬁmfi*“ <. \)m«w », presently posted as Seilian @ Uﬂ Lol ,do hereby
declare that the person making this affidavit and alleging himself to be

Mr. Yugal Kishore Pant is the same person who 1s known to me.

— X
/ (&Y
X
\

A -

I\ (v %

[\
\ >\

Idéﬁtiﬁer

Solemnly affirmed before me on this |4t~ day of August, 2025 at about

by the deponent who has been identified by the aforesaid advocate.

A
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I have satisfied myself by examining the deponent who understood the

contents of this affidavit, which has been read over and explained to him.

(%ath Commissioner
W
Dated: [} August 2025 VIKKI)
Oath Commissioner
/f/\ . High Court of Uttarakhand
e ON\Mf S\ : (Secretariat Dehradun)
/R, \ \ 62/UHC/Admin.BAV-01/2025
/13 // NEAN - Dt. 26-07-2025 to Dt. 25-07-2028
[ <C [ SECRETARIAT \ i B 5T
‘; ék iy \% ‘-’ : o S N0 2068 . Date | 7 2823
* \ o * /[ _
%\S'g\"'// gy / : Signed, Sworn & Verified before me
oS/ | byShiSmt Yagal. Kighox pant.(see)
N2nd W \ano i identified by Shei ...{LLc i a S lam el
S
(VIKKI)
Oath Commissioner

(Secretariat, Dehradun)
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Dath Commissioner

High Court of Uttarakhand
(S riat Dehradun)




